[31 July, 2003] RAJYA SABHA

Request for immediate sanction of international leather complex
in Andhra Pradesh

SHRI K. RAMA MOHANA RAO (Andhra Pradesh): Mr. Vice-
Chairman, Sir, India has exported more than Rs.9000 crores worth of leather
and leather-related manufactured goods in 2001-02 to other countries of the
world. This clearly shows that there is an immense potential of not only
earning foreign exchange but also employment opportunities through the
leather exports. Taking cue from this and looking at the advantages that the
State of Andhra Pradesh has, the Government of Andhra Pradesh has
prepared a master plan to develop a number of leather industrial parks to
attract Foreign Direct Investment from tanneries abroad. To achieve this
objective, the Government of Andhra Pradesh requested the Government of
India for setting up of an international leather complex at Krishnapatnam in
Muttkur Mandal of Nellore District of Andhra Pradesh. The Government of
Andhra Pradesh has also earmarked 1,000 acres of land for this purpose. On
the request made by the Government of Andhra Pradesh, the Government of
India approved the proposal in principle. The chief Minister of Andhra Pradesh
had also written a letter to this effect on 17* April, 2003, as to give a fillip to the
leather industry in Andhra Pradesh. The hon. Minister of Information,
Government of Andhra Pradesh, had also urged the Minister of Commerce
and Industry in the third week of May 2003, and requested him to immediately
accord formal sanction for the international leather complex.

Hence, | request, through you, Sir, the hon. Minister of Commerce
and Industry to immediately sanction the proposal for setting up of a
international leather complex in Andhra Pradesh. Thank you.
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Repatriation of Indian prisoners lodged in Pakistani jails
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Request for allocation of funds under Prime Minister's Gram Sadak Yojna
Phase-IV to Andhra Pradesh

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Mr.
Vice-Chairman, Sir, my Special Mention is pertaining to Allocation of funds
under Prime Minister Gram Sadak Yojna Phase-IV.
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